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ESSO (ACQUISITION OF UNDERTAK-
INGS IN INDIA) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS  (SHRI  SHAHNAWAZ
KHAN): T beg to move for leave to intro-
duce a Bill to provide for the ucquisition
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and transfer of the right, title and interest
of Esso Fastern Inc. in  relation (o its
undertakings in India with a view to en-
suring  co-ordinated  distribution and  uti-
lisation of petroleum products distributed
and marketed in India by Esso Eastern
Inc. and for matiers connected therewith
or incidental thereto.

MR. SPEAKER: Motion moved:

“That leave be granted to introduce a
Bill to provide for the acquisition and
transfer of the right, title and interest
of Esso Lastern Inc. in relution to its
undertaking in India with a view to en-
surinz  co-ordinated  distribution  and
utilisation of petroleum products distribu-
ted and marketed in India by Isso
Fastern Inc. and for matters connected
therewith or incidental thercto™.

There is the name of only one Member
to oppose it Shri Madhu Limave.
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“As you will have observed from the
newspaper reports, we  have  alrcady
reached un agreement in principle with
Esso to acquire 74 per cent equily in
their operations and they have assured
us that they would not make any dis-
investment”™.
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MR. SPEAKER . You may tahe up these
matters at the time the Bill on nationali-
sation is taken wup.

SHR! }YOTIRMOY BOSU (Diamond
Haibour). On the assets and  value of
these foreign o1l compames as far as India
is conceined, he has given a very clear
picture. Now they aie going to give them
salaam -(imterruptions)  The  Minister
can give us some information.

== —

“Intioduced with the reeommendation of

SHRI S. M. BANERJEE (Kanpur):
Mr. Madhu Limuye has raised a pertinent
question, and the Minister should answer

that question
They are selling thiy firm.

MR SPFAKER: All this can be raised
at the time of conaderation.
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MR SPFAKIR T will now put this
motion betoie the House.
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“That leave be granted to introduce a
Bill to provide for the acquisition and
tanster of the nghr, title and interest
of Fsso Fastern Inc., in relation to its
undertakings 1n India with a view to en
surmg co-ordinated distribution and uti-
hsation of petroleum products distribut-
ed and marketed in India by ksso Ias-
tern Inc. and for matlers  connected
thetewith or incidental thereto™

The motion was adopted.

SHRI SHAHNAWAZ KHAN. Sn, 1
introduce’ the Bill

PROt. MADHU DANDAVATE (Raja-
pur) : Sit, 4 very serious development has
taken place 1n an Assembly constituency in
Bengal (Juterruptiony).

MR. SPFAKER - Kindly do not men-
tron matters which 1 have not allowed
He should not menuon it without getting
my permussion. Todny | have allpwed only
one submission under rule 377,

the President.
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If there is anything worng with the elec-
tion, they can go to the Election Commis-
sioner. On the other hand, if it is a
question of law and order, it is a State
subject and it cannot bc jaised here.
Mcembers cannot fight the elections n this
House. If they want to refer to any point,
they will get an opportunity today during
the discussion on the Motion of Thanks to
the President.

Today I have allowed only Shri Madhu
I imaye to speak under 1ule 377. [ am not
permitting anybody else to rase any pont
now They cannot taise any pomt of order
because there 15 nothing before the House

Now, Shn Madhu Limaye

st sew fayrd awdd (enfage)  wew
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A N gl a7 a A R e wwA
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MR SPEAKLR. You have quouted the
clectoral officer’s teport. T can send that
1o the law Minmster. You can get factual
information as may be uascertained from
the electoral officet’s office, So far as the
other matters are concerned, they cannot
be our subject.

] am not permiting any onc on this
issue. This House cannot decide which
election is good ot which election is bad
1t 1« for the Election Commmssioner to
decide.

SHRI JYOTIRMOY BOSU (Diamond
Harbour)* As a piotest, we walk out,
Shri  Jvotirmoy Bosu and some other

members then left the Houve

MR. SPEAKER : 1 will tell you. in
one of the elections where 1 was concern-
ed some people lifted the ballot boxes
and ran away. | followed the procedure of
going to the Election Commissioner. T did
not go to Parlisament or the Legislative
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Assembly. Theie are procedures laid down
for it. It was in 1962 that it happened.
They ran away with the ballot boxes.
They were later on dealt with, But I
followed the procedure.

Shii Madhu 1 imaye.

12.40 Hrs.
MATTFR UNDER RUIt 377 !

Livy iMPOSED BY INDIAN CoTTON
Texiie Fxporr ProMmoTION COUNCIL
ON COITON YARN, ETC.
ot wg fomd (IreT) wenw wETm, 9y w7
et aTAT § W1 (R TY A o geEe
¢t & Ay wt WY st wmAT v Ay
afaur #1 IFEY AN AT 3 97 AAw
v afau & avl &7 IR g 2
7 afaurr & 205 9T ¥ A% wet

7 foar & fo—

“No tax shall be levied o1 collected
axcept by authonty of law ™

fer wma am fro w6 f mfe ar
RaT AT & S owe AR w7 qwe |
afer awowr v § g1 A T ¥ o
fesrmt arem g o & faegw A v e
gfaum ®1 ©7 9T T IFANT AIEIT EvR
MG

&g faamr w1 w7 Aw "maT ¢ o
AT WATHG & qIAEA AT & TAR I
¥ far WY 7f afdmr & o § 9% FAx
™ Wy %1 WET owm oAy %) gAw few
& &9 T T § N ¥4 79 ¥ Afy-
U ¥l 265 W7 ®F 47 oer IeET
far o ¥ A gvev W dww omw
il & ae ¥ wwit @ wwr 36t
MIEIT AT & T 265 WU wT W
geAwA fear mm & gww art & gann
g1 wrfeq w7 el wgew & s arfen-
e & wiewrd & 37 areRw fear @ @
q ATAAT GrferETRE A1 AT AT ofSAw owreew
s T frfadsiw WS & o oy
wrfgy



